CENTRAL ADMINISTRAT IVE
BANGALORE BENCH

REGISTERED

TRIBUNAL

Commerci~1 Cu plex(BDA)
Indiranagar, ,
Bangelore - 5€0 038

Dated f?;/g/g)
APPLICATION NO __ 2044 _/86(F )
Vil s RO R Y |
Applicant
PeN.Kalibhat Vs Directpr Ganeral, D/o Posts, ND.
To
4, Shri M., Raghavendgra Achar
1. Shri P,N.Kalibhat, advocats

c/o Sri M.Raghzvendra Acher,
No.1074=-1075,

Banashankari 1st Stage,
Bangzlore~ 560 050

Director Ganeral
Department of posts,
Naw D!lhi—1 .

2.

3, Shri M.5.Pzdmarajaizh,
Central Gevernment Standing Counsel,
High Court Buildings, Bangalores 1

Subject: SENDING COFIES OF

1074-1075, Banashenkari I Stage
Bangalcre - 560 050

CRDER_FASSED BY. THE BENCH

Please find enclosed herewith the copy of ORDER/3Txixk

KRS £3DEK passed by this Tribqnal in the above said

application on _5.8.87,

Encl : as above
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BZFURE THE CENTRAL AIMINISTSATIVE TRIEBUNAL
BANGALURE

DATED THIS THE Sth DAY OF AUGUST, 1987

Present ¢ Hen'ble Justiee Sri k,S.Puttesuwamy Viee=Chairmen
Hen'tls Sri L.H.A.Rege Member (A)
Applicaztien N-J 2044/86

puN -Kal ibhat,

C/e Sri M.faghavendra Aehar,

Ne,1074 and 1075,

Bznashankari Ist Stace,

Baengzlere, ere Applieant

{ Sri M.,Rachavendra Aehar, S Adveezte )

Vs,

Direeter Ceneral,

Department ef Postse, '

New Dslhi = 1. _ e Respondant

( sri M,5.Padmerajaiah eee Advecats )

This applieatien has eeme up befere the Tribunzl
tedey, Hen'ble Justiee Sri K,S.Puttaswmay, Viee-Chairmen
mace ths fellwwing 8

CRIJOER

e

In this applicatien made under Section 19 eof the
Adgministrative Tribunals Act, 1985, the applieant hes ceught
for a direetien te the respend:nts te premets him te the pest
of Psstal Superintendent Serviee Greup-E(Su dt.) frcm the post

s f Assiestant Supsrintendsnt ef Pest Cffiess(ASPC).

2, The applieant is werking &as an ASPQ in Karnateks

Cirels. A Bepartmental Premetien Cemmittee esnstituted fer

the purpese in its mesting held frem 10.3.1985 ts 22.3.1986.
csnsidered the easss ef the gpplieant and all sther eligible
sffiesrs te 160 vaeant pests ef Superintendents then sxisting

in the verisus eirelss and made its recemmendstisns, whieh




/i

hes been &@ccepted and zeted by the arpeintinc asutherity. The
applieant whe was gredsd as 'csed', wae net pIemsted, and the
ethers whe weie graded as 'sutstanding' er 'very cesd', were

premeted, Accrieved by his nen-sslzetien, the arplieant hes

appreached this Tribunal fer apprepriste directiens,

3. In justificatien ef the supcrsessisn of the agplieant,
the respendents have filed their reply and hzave 2lse ;reduced

the relevant DPC recerds,

4, Sri M.Raghavendrachar, lezrned ceuncel fer the arpli-
eant, centends that the cradinc ef the spplieant as 'gusd' wzs
arbitrary and that en preper eveluatien ef hie service reesrd,

he shsuld hzve beencraded as 'very csed' end selscted en sueh

grading,

Se Sri M.S.Padmarajaiah learned,Senisr Gsvernment Staending
Csuncel appearing fer the respendent esntends that the crzding
made sn an sbjective evaluztien «f the =ssrviee recerds, esnnet

bs exgmined by this Tribunzl ss if it is & Csurt ef Appezl,

and g diffsrent cenelusisn razehed,

B Je have carefully excmined the precszedince eof the

JPC and all ether relevent reeerds, we find that the JPC hed
cgraded thae spplicant znd sthers with €ue recard ts their marit
and sarviee recerds, e de net find any arbitrerinescs in the
grading ef the applieent end ethers, If the crading ef ths
applieant and sthers is upheld, thﬁn it neeessarily fellsus

frem the szme that the premetien sf sthars uwhe uwcre cradsd
sither as 'sutstanding' er 'very geed' supesrsedinc the applicant,
whs was enly gladed as 'gesd', a= ruled by the Supreme Ceurt in

R25.0ASS v. UNION OF INDIA AND OTHERS ( AIR 1987 SC 593) is

unexseptisnable,
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7. Sri Achar next‘nunt:nds that we =heuld summsn all
the cenfidentizl rejerte %nd exemine the svaluatien mads by

tha OPC. ‘

Ba Je are ef the yvieuw thaet the request made by Sri Ashar
i® unjustified, Je find T' justifieatien whateesver te summen
@ll the recerde exemined Tnd asszssed by the OPC, If sush a
ceurse is cdepted, then uT will be acceding ts ths Teguest ef

Sri n~char te exemine the Trncetdings, as if we are a3 esurt ef

eppreal, which 8znnet te €in

9, As all the csni.antlons urced fsr the applieant fail,
this applicctien is liabL* ¢ be dismissed, Ue, therefers,

diemies this egrlicstisn, But in the cireumstanees, we direct

S
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the perties te beer their‘aun cests,
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